
FORMA
PUBLIC ANNOUNCEMENT

5. Ad

4. Corporate Identity No. ILimited Liability
Identification No. of debtor

6. Insolvency commencement date in respect of
corporate debtor

7. Estimated date of closure of insolvency
resolution

5th July, 2020

8. Name and the Registration number of the
insolvency professional acting as interim
resolution professional

Sudhanshu Gupta
Reg. No.: IBBIIIPA-002/TP-N00216/2017-18110668

9. Address and email of the interim resolution
professional, as registered with the Board

Office at: 311, Agarwal Chamber-2, Plot No. 30, 31, Veer
Savarkar Block, Opp. Metro Pillar No. 58, Shakarpur,
Delhi-I 10092, Email: 1973 rediffmail.corn

10. Address and email to be used for Office at: 311, Agarwal Chamber-2, Plot No. 30, 31, Veer
Savarkar Block, Opp. Metro Pillar No. 58, Shakarpur,
Delhi-I10092 Email: claims.nesaeaemail.com

Classes of creditors, if any, under clause(b) of
sub-section (6A) of section 21, ascertained by
the interim resolution ional

13. Names of insolvency professionals identified
to act as authorised representative of creditors
in a class names for each c

Not applicable

14. (a) Relevant forms and Webl ink :l~.Lilibi. gov. in/home/down loads
Physical Address: 311, Agarwal Chamber-2, Plot No. 30,
31, Veer Savarkar Block, Opp. Metro Pillar No. 58,
Shakarpur, East Delhi-II 0092
Not applicable(b) Details of authorized representatives

are available at:
Notice is hereby given that the National Company Law Tribunal, New Delhi has ordered the commencement of a
corporate insolvency resolution process of the Mis. Nesa India Producer Company Limited on 25th November,
2019 (Certified True copy of Hori'ble NCL T Order dated 25th November, 2019 received on 8th January, 2020).

The creditors of Mis. Nesa India P~oducer Company Limited are hereby called upon to submit their claims with
proof on or before 21st January, 2020 to the interim resolution professional at the address mentioned against entry
No. 10.

The financial creditors shall submit their claims with proofby electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry
representative of the class [specify class] in Form CA.

Date: 09101/2020
Place: Delhi

Name and Signature of Interim Resolution Professional: Sudhanshu Gupta
No.: IBBIIlPA-002/1P-N00216/2017-18/1 0668


